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Bill No. 23 of 2025.

THE HIMACHAL PRADESH MUNICIPAL
(2nd AMENDMENT) BILL, 2025

(AS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL
further to amend the Himachal Pradesh Municipal Act, 1994 (Act No.13 of 1994).

BE it enacted by the Legislative Assembly of Himachal Pradesh in Seventy-sixth Year of
the Republic of India as follows:—

1. Short title.—This Act may be called the Himachal Pradesh Municipal
(2nd Amendment) Act, 2025.

2. Amendment of section 2.—In section 2 of Himachal Pradesh Municipal Act, 1994
(hereinafter referred to as the “principal Act’’), before clause 2, the following clause shall be
inserted, namely:—

“(1) “Audit Agency” means Principal Accountant General Audit, Himachal
Pradesh, under whose technical guidance and supervision the audit of the
accounts of Municipalities shall be conducted, by Director, the Himachal
Pradesh State Audit Department who shall have the access to relevant
information and record of municipalities for conducting audit of accounts of
Municipalities;”.

3. Amendment of section 14.—In section 14 of the principal Act, after sub-section (3),
following shall be inserted, namely:-

“(4) When a part of the area of any Municipal Council, during its term, is declared to
be a Municipal Corporation under sub-section (2) of section 3 of the Himachal
Pradesh Municipal Corporation Act, 1994 (12 of 1994), the said declaration shall not
affect the term of the members of Municipal Council, till the expiration of the
duration of the Municipal Council(s) specified in sub-section (1) or its dissolution
under section 271 of this Act.”.

4.  Amendment of section 24.—In section 24 of the principal Act, after sub-section (3),
following shall be inserted, namely:—

“Provided that the President or Vice-President or the Deputy Commissioner, as the
case may be, shall accept the resignation within 15 days from the date of tendering



the resignation, unless withdrawn. Immediately after acceptance of resignation, the
Deputy Commissioner shall cause to intimate the vacancy to the Director and to the
Government.”.

5 Amendment of section 66.—In section 66 of the principal Act, for the sign “.”, the
shall be substituted and thereafter the following shall be inserted, namely:—

sign

“Provided that if the user charges during the previous year is not realised, the same
alongwith fine thereof shall be added as arrear of Property Tax.”.

6. Amendment of section 82.—In section 82 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees”, the words, “two
thousand rupees and more than five thousand rupees” shall be substituted.

7.  Amendment of section 83.—In section 83 of the principal Act, in sub-section (5),
for the words “five hundred rupees and more than two thousand rupees and in the case of a
continuing breach with a further fine of fifty rupees”, the words “two thousand rupees and more
than five thousand rupees and in the case of a continuing breach with a further fine of five
hundred rupees” shall be substituted.

8.  Amendment of section 111.—In section 111 of the principal Act, in sub-section (4),
for the words “five hundred rupees and more than two thousand rupees”, the words, “two
thousand rupees and more than five thousand rupees” shall be substituted.

9. Amendment of section 113.—In section 113 of the principal Act, after clause (b),
for the words “five hundred rupees and more than two thousand rupees”, the words “two
thousand rupees and more than five thousand rupees” shall be substituted.

10. Amendment of section 114.—In section 114 of the principal Act, for the words
“two hundred”, the words “one thousand” shall be substituted.

11. Amendment of section 115.—In section 115 of the principal Act, for the words
“two hundred”, the words “one thousand” shall be substituted.

12. Amendment of section 124.—In section 124 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees and with a further fine of
fifty rupees”, the words “two thousand rupees and more than five thousand rupees and with a
further fine of five hundred rupees” shall be substituted.

13. Amendment of section 125.—In section 125 of the principal Act, in sub-section (4),
for the words “one thousand rupees and more than four thousand rupees and with a further fine
of rupees one hundred”, the words “ two thousand rupees and more than five thousand rupees
and with a further fine of five hundred rupees” shall be substituted.

14. Amendment of section 126.—In section 126 of the principal Act, in sub-section (3),
for the words “two thousand five hundred rupees and more than two thousand rupees and when



the breach is a continuing one, with a further fine of two hundred rupees,” the words “two
thousand rupees and more than five thousand rupees and when the breach is a continuing one,
with a further fine of five hundred rupees” shall be substituted.

15. Amendment of section 127.—In section 127 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees and in case of a
continuing offence to a further penalty of one hundred rupees”, the words “two thousand rupees
and more than five thousand rupees and in case of continuing offence to a further penalty of five
hundred rupees” shall be substituted.

16. Amendment of section 128.—In section 128 of the principal Act, in sub-section (2),
for the words “one thousand rupees and more than five thousand rupees and with a further fine of
two hundred rupees”, the words *“two thousand rupees and more than five thousand rupees and
with a further fine of five hundred rupees” shall be substituted.

17. Amendment of section 129.—In section 129 of the principal Act, in sub-section
(3), for the words and sign “ five hundred rupees, and more than two thousand rupees and with a
further fine of fifty rupees”, the words “two thousand rupees and more than five thousand rupees
and with a further fine of five hundred rupees” shall be substituted.

18. Amendment of section 133.—In section 133 of the principal Act, in sub-section (2),
for the words and signs “five hundred rupees and more than two thousand rupees and, when a
notice has been issued, with a further fine of fifty rupees”, the words and signs “two thousand
rupees and more than five thousand rupees and when a notice has been issued, with a further fine
of five hundred rupees” shall be substituted.

19. Amendment of section 134.—In section 134 of the principal Act, for the words
“two thousand five hundred rupees and not more than ten thousand rupees”, the words “two
thousand rupees and not more than five thousand rupees” shall be substituted.

20. Amendment of section 135.—In section 135 of the principal Act, for the words
“ five hundred rupees and more than two thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.

21. Amendment of section 140.—In section 140 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees”, the words “two
thousand rupees and more than five thousand rupees” shall be substituted.

22. Amendment of section 141.—In section 141 of the principal Act, in sub-section
(2), for the words “two thousand rupees but shall not be less than five hundred rupees”, the
words “five thousand rupees but shall not be less than two thousand rupees” shall be substituted.

23. Amendment of section 143.—In section 143 of the principal Act, in clause (c), for
the words “five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.



24. Amendment of section 148.—In section 148 of the principal Act, in clause (c), for
the words “five hundred rupees and more than two thousand rupees”, the words “two thousand
rupees and more than five thousand rupees” shall be substituted.

25. Amendment of section 149.—In section 149 of the principal act,—

(@) insub-section (1), for the words “five hundred and of one thousand rupees”, the
words “two thousand rupees and of five thousand rupees” shall be substituted;
and

(b) in sub-section (3), for the words “may extend to one thousand rupees”, the
words “shall not be less than two thousand rupees and more than five thousand
rupees” shall be substituted.

26. Amendment of section 150.—In section 150 of the principal Act, for the words
“one thousand rupees”, the words “two thousand rupees” shall be substituted.

27. Amendment of section 150-A.—In section 150-A of the principal Act, in sub-
section (4), for the words “five hundred rupees for the first offence and seven hundred rupees”,
the words “two thousand rupees for the first offence and five thousand rupees” shall be
substituted.

28. Amendment of section 152.—In section 152 of the principal Act, in sub-section (1),
for the words “fine which may extend to five thousand rupees”, the words “fine not less than two
thousand rupees which may extend to five thousand rupees” shall be substituted.

29. Amendment of section 159.—In section 159 of the principal Act, for the words
“five hundred rupees and more than two thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.

30. Amendment of section 162.—In section 162 of the principal Act, for the words
“five hundred rupees and more than two thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.

31. Amendment of section 166.—In section 166 of the principal Act, in sub-section (3),
for the words *“five hundred rupees and more than two thousand rupees”, the words “two
thousand rupees and more than five thousand rupees” shall be substituted.

32. Amendment of section 172.—In section 172 of the principal Act, in sub-section (4),
for the words “five hundred rupees and more than two thousand rupees”, the words “two
thousand rupees and more than five thousand rupees” shall be substituted.

33. Amendment of section 173.—In section 173 of the principal Act, in sub-section (4),
for the words “five hundred rupees and more than two thousand rupees”, the words two thousand
rupees and more than five thousand rupees” shall be substituted.



34. Amendment of section 175.—In section 175 of the principal Act, in sub-section (3),
for the words and sign “five hundred rupees and more than two thousand rupees and when the
contravention of non-compliance is a continuing one, with a further fine of fifty rupees”, the
words and sign “two thousand rupees and more than five thousand rupees and when the
contravention of non-compliance is a continuing one, with a further fine of five hundred rupees”
shall be substituted.

35. Amendment of section 180.—In section 180 of the principal Act, for the words
“one hundred rupees and more than four thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.

36. Amendment of section 183.—In section 183 of the principal Act, in sub-section (1),
for the words “five hundred rupees and more than two thousand rupees”, the words “two
thousand rupees and more than five thousand rupees” shall be substituted.

37. Amendment of section 184.—In section 184 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees”, the words “two
thousand rupees and more than five thousand rupees” shall be substituted.

38. Amendment of section 191.—In section 191 of the principal Act, for the words
“five hundred rupees and more than two thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.

39. Amendment of section 192.—In section 192 of the principal Act, in sub-section (1),
for the words “five hundred rupees and more than two thousand rupees”, the words “two
thousand rupees and more than five thousand rupees” shall be substituted.

40. Amendment of section 193.—In section 193 of the principal Act, in sub-section (2),
for the words “five hundred rupees and more than two thousand rupees”, the words “two
thousand rupees and more than five thousand rupees” shall be substituted.

41. Amendment of section 196.—In section 196 of the principal Act, in sub-section (1),
for the words “five hundred rupees and more than two thousand rupees”, the words “two
thousand rupees and more than five thousand rupees” shall be substituted.

42. Amendment of section 197.—In section 197 of the principal Act, for the words
“five hundred rupees and more than two thousand rupees”, wherever occurs, the words “two
thousand rupees and more than five thousand rupees” shall be substituted respectively.

43. Amendment of section 198.—In section 198 of the principal Act, for the words
“five hundred rupees and more than two thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.

44. Amendment of section 199.—In section 199 of the principal Act, for the words
“five hundred rupees and more than two thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.



45. Amendment of section 200.—In section 200 of the principal Act, for the words
“five hundred rupees and more than two thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.

46. Amendment of section 207.—In section 207 of the principal Act, for the words and
sign “one thousand rupees and more than five thousand rupees and if after such conviction, he
continues to use such building for such purpose shall be liable to a further fine of five hundred
rupees”, the words and sign “two thousand rupees and more than five thousand rupees and if
after such conviction, he continues to use such building for such purpose shall be liable to a
further fine of five hundred rupees” shall be substituted.

47. Amendment of section 211.—In section 211 of the principal Act, in sub-section (5),
for the words and signs “may extend to five thousand rupees and when the non-compliance is a
continuing one, with a further fine, which may extend to five hundred rupees” , the words and
signs “shall not be less than two thousand rupees which may extend to five thousand and when
the non-compliance is a continuing one, with a further fine, which may extend to five hundred
rupees” shall be substituted.

48. Amendment of section 216.—In section 216 of the principal Act, for the words and
sign “shall extend to five thousand rupees and when the breach is a continuing breach, with a
further fine of one hundred rupees”, the words and sign “shall not be less than two thousand
rupees which may extend to five thousand rupees and when the breach is a continuing breach,
with a further fine of five hundred rupees” shall be substituted.

49. Amendment of section 221.—In section 221 of the principal Act, in sub-section (3),
in clause (i), for the words “may extend to five thousand rupees”, the words “shall not be less
than ten thousand rupees and which may extend to twenty thousand rupees” shall be substituted.

50. Amendment of section 227.—In section 227 of the principal Act, for the words
“five hundred rupees and more than two thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.

51. Amendment of section 240.—In section 240 of the principal Act, for the words
“five hundred rupees and more than two thousand rupees”, the words “two thousand rupees and
more than five thousand rupees” shall be substituted.
52. Amendment of section 255.—In section 255 of the principal Act,-
(@) for sub-section (1), the following shall be substituted, namely:—
“(1) The accounts of municipality shall be audited by the Principal
Accountant General (Audit), Himachal Pradesh and the Director of
State Audit Department who shall have access to relevant information
and records of the municipality.”;

(b) after sub-section (1) the following shall be inserted, namely:—



“(1A) The annual account of municipality will be certified by the auditors of
the State Audit Department, Himachal Pradesh:

Provided that the audit of the accounts of municipality shall be
conducted under the overall technical guidance and supervision of the
Principal Accountant General (Audit), Himachal Pradesh.”; and

(c) for sub-section (3), the following shall be substituted, namely:—

“(3)The annual technical inspection report of the Principal Accountant General
(Audit), Himachal Pradesh as well as the annual report of the State Audit
Department shall be placed before the State Legislature.”.

53. Amendment of section 271.—In section 271 of the principal Act, after sub-section
(5), the following shall be inserted, namely:-

“(6) Notwithstanding anything contained in this section, when on account of the
reason that the whole of the municipal area of the Municipal Council is
declared as a Municipal Corporation or its inclusion in the existing Municipal
Corporation, the State Government shall, by an order published in the Rajpatra
(e-Gazette), dissolve the Municipal Council from a date specified in the order.

(7) The Members of the Municipal Council(s) which has been dissolved under sub-
section (6) shall vacate their offices from the date specified in the order of the
Government.”.

54. Amendment of section 304-A.—In section 304-A of the principal Act, for the
words and signs “imprisonment for a term which may extend to three years, or with fine, or with
both”, the words and signs “imprisonment for a term which may extend to one year, or with fine
upto twenty thousand rupees, or with both” shall be substituted.

55. Amendment of section 304-B.—In section 304-B of the principal Act, in sub-
section (2), for the words and signs “imprisonment for a term which may extend to two years, or
with fine, or with both”, the words and signs “imprisonment for a term which may extend to
one year, or with fine upto twenty thousand rupees, or with both” shall be substituted.

56. Amendment of section 304-C.—In section 304-C of the principal Act, in sub-
section (1), for the words and signs “imprisonment for a term which may extend to six months,
or with fine which may extend to two thousand rupees, or with both”, the words and signs
“imprisonment for a term which may extend to one year, or with fine upto twenty thousand
rupees, or with both” shall be substituted.

57. Amendment of section 304-D.—In section 304-D of the principal Act, in sub-
section (4), for the words and signs “imprisonment for a term which may extend to six months,
or with fine which may extend to two thousand rupees, or with both”, the words and sign



“imprisonment for a term which may extend to one year, or with fine upto twenty thousand
rupees or with both” shall be substituted.

58. Amendment of section 304-E.—In section 304-E of the principal Act, in sub-
section (2), for the words and sign “imprisonment for a term which may extend to three months,
or with fine or with both”, the words and sign “imprisonment for a term which may extend to
one year, or with fine upto twenty thousand rupees or with both” shall be substituted.

59. Amendment of section 304-F.—In section 304-F of the principal Act, in sub-
section (3), for the words and signs “imprisonment which may extend to six months, or with fine,
or with both”, the words and signs “imprisonment for a term which may extend to one year, or
with fine upto twenty thousand rupees, or with both” shall be substituted.

60. Amendment of section 304-G.—In section 304-G of the principal Act, in sub-
section (2), for the words “two hundred and fifty rupees”, the words “ten thousand rupees and
with further fine which may extend to one thousand rupees for every day during which the
offence continues” shall be substituted.

61. Amendment of section 304-H.—In section 304-H of the principal Act, in sub-
section (2), for the words and signs “imprisonment which may extend to three months, or with
fine, or with both” the words and sign “imprisonment for a term which may extend to one year,
or with fine upto twenty thousand rupees or with both” shall be substituted.

62. Amendment of section 304-1.—In section 304-1 of the principal Act, in sub-section
(3), for the words and signs “imprisonment for a term which may extend to three months, or with
fine, or with both”, the words and sign “imprisonment for a term which may extend to one year,
or with fine upto twenty thousand rupees or with both” shall be substituted.

63. Amendment of section 304-K.—In section 304-K of the principal Act, for the
words and sign “imprisonment which may extend to three months, or with fine”, the words and
sign “imprisonment for a term which may extend to one year, or with fine upto twenty thousand
rupees or with both” shall be substituted.

64. Amendment of section 304-L.—In section 304-L of the principal Act, in sub-
section (1), for the words “five hundred rupees”, the words “ten thousand rupees with further
fine which may extend to one thousand rupees for every day during which the offence continues”
shall be substituted.

65. Amendment of section 304-M.—In section 304-M of the principal Act, for the
words and signs “imprisonment for a term which may extend to three months, or with fine, or
with both”, the words and sign “imprisonment for a term which may extend to one year, or with
fine upto twenty thousand rupees or with both” shall be substituted.

66. Amendment of section 304-N.—In section 304-N of the principal Act, in sub-
section (2), for the words and signs “imprisonment for a term which may extend to two years, or



with fine, or with both”, the words and sign “imprisonment for a term which may extend to one
year, or with fine upto twenty thousand rupees or with both” shall be substituted.

67. Amendment of section 304-O.—In section 304-O of the principal Act, in sub-
section (1), for the words and signs “imprisonment for a term which may extend to one year, or
with fine which may extend to five hundred rupees, or with both”, the words and sign
“imprisonment for a term which may extend to one year, or with fine upto twenty thousand
rupees or with both” shall be substituted.

68. Amendment of section 304-Q.—In section 304-Q of the principal Act, in sub-
section (3), for the words “five hundred rupees”, the words “ten thousand rupees fine with
further fine which may extend to one thousand rupees for every day during which the offence
continues” shall be substituted.

69. Amendment of section 304-R.—In section 304-R of the principal Act, -

(i) in the marginal heading, after the words “on Polling day”, the words “and
counting day” shall be inserted;

(if) in sub-section (1), after the words “conclusion of the poll”, the words “and on
the day of counting” shall be inserted,;

(iii) in sub-section (2), for the words and signs “imprisonment for a term which may
extend to six months, or with fine which may extend to two thousand rupees, or
with both”, the words and signs “imprisonment for a term which may extend to
one year, or with fine upto twenty thousand rupees, or with both” shall be
substituted.

70. Amendment of section 304-S.—In section 304-S of the principal Act, in sub-
section (2),—

(@ in clause (a), for the words and signs “imprisonment for a term which may
extend to two years, or with fine, or with both” the words and signs
“imprisonment for a term which may extend to one year, or with fine upto
twenty thousand rupees, or with both”, shall be substituted.

(b) in clause (b), for the words and signs “imprisonment for a term which may
extend to six months, or with fine, or with both”, the words and signs
“imprisonment for a term which may extend to one year, or with fine upto
twenty thousand rupees, or with both” shall be substituted.

STATEMENT OF OBJECTS AND REASONS



The Himachal Pradesh Municipal Act, 1994 requires revision to strengthen municipal
governance, enhance financial accountability, and align its provisions with contemporary
administrative and socio-economic needs. The existing audit structure for municipal accounts
needs clearer statutory backing, therefore, the Bill provides for audit under the technical
supervision of the Principal Accountant General (Audit), Himachal Pradesh. This is intended to
ensure greater transparency, uniformity, and credibility in municipal financial management.

The Bill also clarifies the tenure of members of a municipality whose areas are
subsequently included within a Municipal Corporation, thereby removing existing ambiguities. It
also streamlines the process of resignation of members by introducing a time-bound procedure
for acceptance and mandatory reporting of vacancies. To strengthen municipal revenues, the
amendment provides that unpaid user charges shall be treated as arrears of Property Tax.

A large number of fines and penalties under the Act have remained unchanged for a long
period and no longer function as an effective deterrent. The Bill rationalises and revises these
penalties to make them realistic and enforceable, thereby improving compliance with municipal
laws relating to buildings, sanitation, public safety, licensing, and election-related conduct. These
amendments collectively aim to modernise the Act, promote fiscal discipline, and strengthen the
efficient functioning of Urban Local Bodies in the State.

This Bill seeks to achieve the aforesaid adjectives.

(VIKRAMADITYA SINGH)
Minister-in-charge.
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